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Open Court 

CENTRAL ADHI NISTRATIVE 'I'RIBUNAL 
.i\LL 1-lAB. J) BENCH 

i.LLAHAB .D 

.l l a nabod this the l Oth day o f Oc tober 2000 . 

Original Hpplica t i on no . 1202 o f 1 998 

Hon ' ble !-lr. S. K. I . Naqvi. Judic ial Member 

1 . La:xroi Narain Nauriya , 
S/o B<.~Sant Ram , 
R/o Village & Post Rohi , 
Tehsi l Gy ~ n pur . 
Distt. Bhadoh i/Sant Ravi 
Das r·agar. 

2 . Smt . Cul ab Devi , 
Wido\'1 o f Late Basan t Ram l1aurya , 
R/o Village & Pos t 
Rohi , Te hsil Gyanpw.~ , 

Di stto Bh adohi/Sant Ravi Das 
Nagar. 

C/As Shri R. P . Singh 
Shri .;; . N. r.ashr a 

Versus 

• • • i\ppl ican ts 

1. vnion of India . thr ough Secre tary 
For eign Trade/ Financ e . 

2 . Cha irman, E~port Inspec t i on, 
Counsel . 

3. 'rhe Joint c .c .E & I, Ne\·l­
I-1arine- Lines Bombay • . 
. 

3. Joint Director eeneral of 
Foreign Trade Bombay . 

C/Rs Shri s.· Mandhyan 
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Hon ' b l e Hr o s . K. I . Naqyi. Nember-J. 

Shri Basant Ram . father of a .LJplicant no . 1 

and husband of appl i c dnt no . 2. died i n harne ss on 

12.09 . 1 9 75 vlhil e in ac tiv e servic e of r e spondents 

establishment. Shri Laxmi Naraln Hduriya . a ppl i c ant 

no . 1 applied f or compassionate appointmen ~ and 

\-Iaited til l 1998 and when he los t hope from the 

side o f r espondents he c ame be f or e t he ~ribunal 

for direction to t ne r espondents .to provide him 

employment under dy~g-in-harness r ul es . As 

s ubsequent deve loPJlent in the matter. the applica.nt 

has fi l ed RA \'lhich has been accepted tod:t y in t h e 

Court. In para 6 o f the AA t11ere is a men t ion 

that "vlhen the applicant person al ly visited the 

off ice which v1 as J;6 kind enough to look i n to the 

record wi~h regard t o compassionat e ~ppointmen t of 

the applicant. I t r ev ealed tn u. t i n view cbf earlier 

a pplication. a pplicant \·las given appointment as early 

as on 21.12.77. 'I'he r e cord shm-ring the a ppointment 
,,..,. ... 

i s avail abl e in ~he office , unfor t unatly , Lsaid 

appointment l ett e r was ne ither r e ceived b y the applicant 

nor he could have any knowledge of s uch appoin tment • ••• " 

(9rammatic a l and t ypographica l mistdke in the original , 

h a1e been men t ioned .bove with correction as pointed 

out by learned counsel'for the applicant) 
• 

2 • 'llith the above position I find that the 

relief sought for by the applicant in the OA has 
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a l r eady been provided by the r esponden t s. I £ under 

some circumst nnces he could n o t a v ail the same , h e 

mdy appr oach t he depnr tmcnt concern~or wh~ch no 
, 

di r e c t ion i s n eeded . :/4 ~l.c_ptt~~i."-t_;_tl a.u..I~C{ ~ 
~'L~ J,U: ~f~ ~fA-4--t-.· ~(~ 

3 . 

above 

fpc/ 

The OA i s decided ~ccordingly with t he 

dtl~c1::'ThH?· · he r e shn.l l be no orderasto cos ts . 
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